
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI .

OA-649/2001
MA-150172001

New Delhi this the 17th day of Apri l . 2002

Hon'ble Dr. A. Vedava I I i ,
Hon'ble Sh. Govindan S. Tampt , Member(A)

The Ba i I i f fs(Am i ns)Assoc i at i on
t h rough its Pres i den t,
Sh. D.R. Arya,
Of f i ce Room No.6,
Old Civi l Supply Bui lding,
Tis Hazari Courts Premises,
DeIh i-54.

2. Sh. Ashok Kumar Saini ,
^  S/o late Sh. Raghuvir Singh,

R/o 1764/10, Tri Nagar, ,
Delhi-5. ■ • • • Appl icants

(through Sh. Naresh Kaushik, Advocate)

Versus

1 . Govt. of NOT, Delhi
through. Chief Secretary,
Indrapras t ha Secre tar i a t,
Player BhawanC lTO),
New DeIh i-1 .

2. The Divl . Commissioner/
Secretary (Revenue),
Delhi Adm i n i s t ra t i on,

Tis Hazari Courts Premises,

DeIh i-54.

3. The Lt. Governor,

Govt. of NCT,

Raj Niwas Marg,
De i h i .

4. The Secretary(Finance),
DeIh i Adm i n i s t ra t i on,
Govt. of NCT, DeIh i ,
Indraprastha Secretariat,
PIayer hawan C I TO),
New Delhi-1. .... Respondents

(through Sh. AJesh Luthra, Advocate)

ORDER (ORAL)

Hon'ble Dr. A. VedavaI I i , Member(J)

Learned counsel for the appI icants seeks

permission to withdraw this OA with l iberty to fi le a

fresh OA.
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2  On a consideration of the matter,

permission is granted. OA is dismissed as withdrawn

with the l iberty to the appl icants to fi le a fresh

OA. if 30\advised, in accordance with law.

/vv/

ndar^ S . Tapflp i )
r (A)/Me

(Dr. A. VedavaI I I)
Member(J)


